Public Announcement
FOR THE ATTENTION OF THE SHAREHOLDERS OF

Genera lndustriesLimited

(Formerly Known as Anand Lakshmi Finance Limited)
(Registered Office 9-6-17, 1% Street, Brodipet, Palakol-534 260, Andhr a Pradesh)

This Public Announcement (“PA”) is being issued by Khandwaa Securities Limited “KSL” or the
“Manager to the Offer”), on behdf of, Mr. M. R. Naidu and Mrs. M. K. Rg for the purpose of this
open offer (hereinafter referred to as the “Acquirers’) to the fully paid Equity Shareholders of M/s.
Gengra Indudtries Limited (Formely Known as Anand Lakshmi Finance Ltd), (herein after referred
to as “GIL” or the “Company” or the “Target Company”), pursuant to providons of Regulaions 10,
11(1) and 12 and in compliance with the Securities & Exchange Board of India (Subgtantid
Acguistion of Shares and Tekeovers) Regulaions, 1997 (herendfter referred to as “Regulations’)
and subsequent amendments thereto.

1. The Offer

a) This offer (the “Offer”) is beng made by Mr. M. R. Naidu and Mrs. M. K. Raj for the
purpose of this open offer; no other person is acting in concert with the Acquirers for the
Offer.

b) On 9" September 2005, the Acquirers have entered into a Share Purchase Agreement (the
“SPA”) with Mr.DN.Ravi Kumar, MrsD.V.SLaksimi axd Mr.D.Ashok Chekravaty
through his power of atorney Mr.D.N.Ravi Kuma, resding a 9-6-17, 1% Street, Brodipet,
Pdakol, Andhra Pradesh, who are the promoters of the Target Company (herein after referred
to as the “Promoter Sdllers’) and dso acquired on the sme day on Spot Deivery Badss from
them, subject to what is dated in paragrgph herein after gppearing, 14,98,800 (Fourteen Lakh
Ninty Eight Thousand Eight Hundred Only) fully paid-up equity shares representing 49.98%
of the totd paid-up equity share capitd of M/s Genera Industries Limited, (Formerly Known
& Anand Lakshmi Fnance Ltd), a company incorporated under the Companies Act, 1956
and having its regisered office & 96-17, 1% Street, Brodipet, Paakot534 260, Andhra
Pradesh (Target Company) at a price of Rs. 2.72 (Rupees Two and Seventy Two Paise) per
fully paid-up equity shares of the Target Company payable in cash (herein after referred to as
the “Negotiated Pricg’). The totd condderation for the equity shares acquired as mentioned
above is Rs 40,76,736 (Rupess Forty Lakhs Seventy Six Thousand Seven Hundred Thirty
Sx Only) and tha triggered the Securities & Exchange Boad of India (Subgantiad
Acquigtion of Shares and Teakeovers) Regulations, 1997. The above referred acquigtion of

shareswere as under:

Nameof thePromoter Seller | Shares Agreed to  be| Total No. Of Sharesto be sold
acquired under the SPA by | by the Each Promoter Sdler
Mr. M.R.Naidu on behalf of
acquirers

Mr.D.N.Ravi Kumar 1,09600 1,09600

MrsD.V.S.Lakshmi 1256,734 1256734

Mr. D.Ashok Chakravarthy 132466 132466

Total No. Of Shares to bhe

Acquired by each Acquirers 14,98,800 14,98,800




The summary of the major terms of the SPA isasfollows:

a)

b)
0)

d)

The Acquiras shdl comply with dl the obligaion of Acquirers under the SEBI Takeover
Code and in case of non-compliance with the provison of the SEBI Takeover Code; this SPA
shdl not be acted upon by the parties.

The Purchaser shal bear the stamp duty payable on the transfer of shares.

Upon the Purchaser acquiring the shares, the Sdlers shdl cooperae with the Purchaser in
resructuring the Board of Directors of the Company.

The Acqguirers are now making Open Offer in terms of the Securities & Exchange Board of
India (Subgtantial Acquidtion of Shares and Takeovers) Regulaions, 1997 to the fully pad
equity shareholders of the GIL to acquire 599,740 equity shares representing 20% of the totd
equity shares cgpitd of the Company of the Target Company a a price of Rs. 275~ per
equity share payable in cash (the "Offer Price'). The individud Acquirers shdl acquire such
sharesin the following numbers

Name of the Acquirers Number of shares of Target Company to be

acquired

Mr. M.

R. Naidu 29870

Mrs. M. K. Rgj 29870

Total:

5,99,740

€)

f)
)

h)

i)
)

K)

The Offer is not sulject to any minimum levd of acceptance from the Shareholders of the
Company i.e itisnot aconditiond offer.

Other then Acquirers there are no Persons acting in concert (PACs) under this offer.

The Acquirers have acquired through SPA 14,98,800 (number of equity shares) and prior to
that they have been holding 1,49,700 (number of equity shares) totding to 16,48,500 (number
of equity shares of Rs 10~ each a Rs. 2.72- per share representing 54.97% of the totd
equity share capitd of the Company of the GIL during the 12 months period prior to the date
of PA a the price of Rs. 2.72/- which was acquired as mentioned in Para 1(b) above.

As on the dae of this PA, the Acquirers holds 1648500, namdy Mr. M. R. Nadu holds
824,250 and Mrs. M. K. Rg 8,24,250 fully pad equity shares in GIL representing 54.97% of
the totd equity share capitd of the Company which was acquired as mentioned in Para 1(b)
above.

Thisis not acompetitive bid.

The offer is not as result of a Globd Acquigtion resulting in indirect acquistion of Target
Company.

The Manager to the Offer i.e. Khandwaa Securities Limited does not hold any shares in the
Taget Company as on the date of PA. They declare and underteke that they shdl not ded in
the shares of the Target Company during the period commencing from the date of their
agopointment as Manager to the offer till the expiry of 15 days from the date of dosure of
offer.

This PA is being issued in The Free Press Journd, Mumba, Indoor - English Daly (All
Editions, Hind Mig — Hindi Daly, Hyderabad (All Editions), and Andhra Prabha
Hyderabad (All Editions) as per the Regulation 15(1) of the Regulaions.



2. The Offer Price Rs. 2.75

Judtification of Offer Price

a)

The equity shares of the Company are listed on Hyderabad Stock Exchange (HSE) and
Madras Stock Exchange (MSE).

b) The Annudized Trading Turnover of the equity shares of the Company on HSE & MSE
during the preceding sx months i.e from 1% March 2005 to 31% Aug 2005, prior to the
month in which this PA is required to be made is negligible and insufficient and shares
are not frequently traded. Though the company finds purchase quotes but lack of supply
on the bourses (Based on the query with HSE/ MSE), is negligible and what is Sated to be
lessthan 5% of the totd listed equity shares of the Company.

c) Based on aove information, the equity shares of the Company ae deemed to be
infrequently traded in terms of explanation (i) to Regulaion 20(5) of the Regulaions and
hence the Offer Price is determined in accordance with the requirement of Regulation
20(5) of the Regulations.

d) The Share Price of Rs.2.75/- per fully paid up equity share of GIL isjudified in terms of
Regulation 20 (5) of the Takeover Regulations since the same has been determined after
conddering following facts

A. Negotiated price Rs. 2.72
B. Highest price paid by the Acquirersfor acquigtion including a Rs 272
Public or right or a preferentia issue during the period of 26
Weeks prior to PA
C. Other parameters based on Net Asset Vdue Per Share Rs. 201
D. Far Vdueof Shares Rs 040
Y ear ended 31% May, 2005
@ Return on Net Worth -19%
()] Earning Per Share (Rs) -1.96
(© Indugtry Price Earning Retio* 17.8

*Source: Dad Sreet Investment Journd for September 5-18, 2005.

e. Since the shares of GIL are infrequently traded on the above mentioned Stock Exchanges, the
far vaue of shares has been arived & by consdering the above parameters and by placing
reiance on the Supreme Court Judgment in the Case of Hindustan Lever Employee Union
vs. Hindustan Lever Limited [(1995) 83 CC 30] and with due regard to the erswhile CCl
Formula for vdudion of shares Accordingly, the far vadue has been cdculated taking
weighted average of three methods as follows.

Method Amount (Rs) Weights Weighted
X (\Y) Amount (X * )

1 Vaueof sharesas per Net Assets 201 1 201

Method (NAV)

2. Vaue of shares as per Earning -1304 2 -30.96

Caoitdization Method**

3. Vdue of Sharesas per Imputed 0.0 2 0.00

Market Price Method




Totd | [5 201

Fair value of shares 040
(By congdering the NAV and by ignoring the weighted amount and teking the
totd of weights)

** As pa the guidelines where the PECV is NIL and liquid assets are not subgtantid, the Fair Vdue
is assesad to be 50% of the NAV, Accordingly the fair value of the shares of GIL for the purpose of

the open offer as per regulation 20(3) of the SEBI (Subgtantid Acquistion of Shares and Takeovers)
Regulations, 1997 isin theregion of Rs. 1.05 per share.

The above working is cetified by K.V.Mohan Rao, (Membership No: 26323) Patner, Vasreddi &
Co, Chatered Accountants, having ther office a Ha No: G1, Kdinga Home, Pot No: 42,
Nayakranti Nagar, Kapra, ECIL (P.O), Hyderabad500 062. (Tdephone No: 040-2713 7800) vide
ther certificate dated September 9, 2005.

Basad on the above information, in the opinion of the Manager to the Offer, the Offer Priceis Rs.
2.75/- per shareis being judtified in terms of Regulaion 20 (5) of the Takeover Regulations.

3. Information about Acquirers

Mr. M. R. Naidu, aged 40 years resding a Plot No. 249, Road No. 78, Phase IlI, Jubilee Hills
Hyderabad 500 033, Andhra Pradesh. Mr. Nadu is a PG Diploma Holder in Busness Adminigration
and a graduate in commerce by qudification and has a totd 18 years indudrid experience in
technology ventures. He presently holds the directorship in Genera Indudries Limited. His net worth
ason the date of PA isRs. 85 Lakhs

The above working is cetified by K.\V.Mohan Rao, (Membership No: 26323) Patner, Vadreddi &
Co, Chatered Accountants, having their office & Ha No:. Gl1, Kdinga Home Hot No: 42
Nayakranti Nagar, Kgpra, ECIL (P.O), Hyderabad-500 062. (Teephone No: 040-2713 7800) vide
their certificate dated September 9, 2005, have certified that the net worth of Mr. M. R. Nadu is of
Rs. 85 lacs (Rupess Eighty Five Lakhs Only) as on 31 March 2005.

Mrs. M. K. Raj, aged 30 yeas, redding & Plot No. 249, Road No. 78, Phase Ill, Jubilee Hills
Hyderabad 500 033, Andhra Pradesh. Mrs. Rg  is a commerce graduate by qudification and has 10
years experience in Finance and Accounts. She is presently holds the directorship in Genera
Industries Limited. Her net worth as on the date of PA is Rs. 50 Lakhs.

The above working is cetified by K.\V.Mohan Rao, (Membership No: 26323) Patner, Vasreddi &
Co, Chatered Accountants, having their office & Ha No:. Gl1, Kdinga Home HFot No: 42
Nayakranti Nagar, Kapra, ECIL (P.O), Hyderabad500 062. (Teephone No: 040-2713 7800) vide
their certificate dated September 9, 2005, that the net worth of Mrs M. K. Rg is of Rs 50 lacs
(Rupess Fifty Lacs Only) as on 31% March 2005.

4. Information of the Target Company (formerly known as Anand Lakshmi Finance Ltd
(Generalndustries Limited)

a) Genega Indudries Limited is a Public Limited Company having its Regigered Office & 9-6-
17, ™ Stret, Brodipet, Palakol-534 260.

b) The Company was origindly incorporated on 28" October 1992 with the name M/s Anand
Lakdmi Fnance Private Limited, during 1994 Compaty wett to public and on 18" April
1994 name of the company was changed from Pvt. Ltd. to Ltd. On 11" August 2005 name of



the Company is changed from Anand Lakshmi Finance Limited to Genera Industries Limited.
The Company had been origindly promoted by Late Mr. D. V. S. Anand and Mrs. D. V. S.
Lakshmi. The present Directors of the Company are Mr. D. N. Ravi Kumar, Managing
Director, Mrs. D. V. S. Laxmi, Director, Mr. M. R. Nadu, Director, Mrs. M. K. Rg,
Director.

c) The Authorized Share Cegpitd of the Company as on the dae of PA is Rs 3,10,00,000
divided in to 310000 equity shares of Rs 10~ each . The issued, subscribed and paid up
share capitd is Rs. 2,99,87,000~ comprisng 29,98,700 fully pad-up equity shares of Rs. 10/-
eech. The Equity Shares of the Company are lised on Hyderabad Stock Exchange (HSE) and
Madras Stock Exchange (MSE).

d) The Taget Company is engaged in the busness of faming agriculture, tissue culture,
cultivation and sericulture, which indudes dl kinds of agriculturd products, oil seeds, herbd
plants, medicind plants etc.

e) The tota income of the Company for the year ended 31% May 2005 was Rs. 18.30 Lakhs and
net loss of Rs 5881 Lakhs The net worth of the Company was Rs. 60.45 Lakhs as on 31%
May 2005. The book vaue per share as on 31% May 2005 was 2.01. The earning per share is
Rs. 0.00 (Not Applicable) and return on net worth being O (Not Applicable). As per the un
audited statements, the totd income of the Company for the quarter ended 31 August 2005
was Rs. 60.66 Lakhs and net profit of Rs 7.05 Lakhs. The net worth of the Company was Rs.
301.83 without condgdering the debit badance of the P&L account and with the debit baance
of P&L account being adjusted the net worth stands a& Rs67.49 Lakhs as on 31% August
2005. (Source: Un audited results of GIL)

5. Reason for Acquistion, Offer and Future Plans about Target Company.

This Offer is being made pursuant to provisons of Regulaion 10, 11(1) and 12 and in compliance
with the Securities & Exchange Board of India (Substantid Acquidtion of Shares and Takeovers)
Regulations, 1997 (herenafter refered to as “Regulations’) and subsequent amendments thereto to
the Public Shareholders for the purpose of acquistion of 20% of the totd equity capitd and 20% of
the voting capitd of the Company. After the proposed offer and transfer of shares so acquired under
Paa 1 (b) aove the Acguires will achieve subdantid acquidtion of shares and voting rights
accompanied with change in control and management of the Target Company.

The present Promoters of GIL voluntarily expressed ther intentions to sdl their holdings in GIL to
Acquirerers expressng their ingbility to run the busness in the identified diversfied aress of
biotechnology and software technology and dso expressad their inabilities to bring in further moneys
for fresh busnessinitiatives.

The acquirers are in the business of biotechnology and software technology. The acquirers gained
expertise and have experience in the fidds of biotechnology and software technology for more than
10 years. The Acquirers have entered into SPA on §' September 2005 and acquired on Spot Delivery
bess 1498800 (Fourteen Lakhs Ninty Eight Thousand Eight Hundred Only) fully paid-up eguity
shaes representing 49.98% of the totd paidup equity share cgpitd of GIL from the Promoter
Sles After the sad transaction the totd holding of the Acquirers in the GIL is amounting to
54.97% of the totd voting equity share cgpitd of GIL and that resulted in triggering the Securities &
Exchange Board of India (Subgtantid Acquistion of Shares and Takeovers) Regulations, 1997.

The Acquirers by virtue of ther manegerid and adminidraive expertise intend to enter in to Bio
Died, Software and Manufecturing of packaging materid in large scde by taking manegement
control through acquisition of shares of Target Company.



The Acquirers do not have ay intention to dispose of or othewise encumber any assts of the
Company in the next two years from the date of the closure of the offer, except in the ordinary course
of busness with the prior gpprova of the shareholder of the Company.

6. Satutory Approvals

There is no loan taken or granted in the Company. Hence no goprovad from any Bank / Inditution /
any other authority is required to be obtaned for the purpose of this offer, to the bet of the
knowledge of the Acquirers.

No datutory approvas ae required to the best of the knowledge of the Acquirers to acquire the
shares that may be tendered pursuant to the Offer.

If any other dtatutory gpprovas become gpplicable at a later date, the offer would be subject to such
datutory gpprovals.

Subject to the recaipt of datutory gpprovd, the Acquirers shdl complete dl procedure rdating to the
Offer including payment of condgderation within a period of 15 days from the Offer Closng Date to
those shareholders whose share certificates and / or other documents are found vaid and in order and
are gpproved for acquidtion by the Acquirers. In case of dday in receipt of any Satutory approvd, if
any, SEBI has power to grant extension of time to the Acquirers for the payment of the consderation
to the shareholders subject to the Acquirers agreeing to pay interest as directed by SEBI under
Regulation 22(12). If the dday occurs due to willful default of the Acguirers in obtaning the
requistes gpprovd, if any, Regulaion 22(13) will become applicable.

7.  Ddigting option to the Acquirers

The Ridic Sadddng ddl not reduce to a levd bdow the limit specified in the Lising Agreement
with the stock exchanges for the purpose of liding on continuous bads as a consuence o the Offer.
Hencethe provisonaf Reguiaion No. 21(3) donat goaly.

8.  Financial Arrangements

Acquirers have adequate and firm financid arangements in terms of Regulaion 16(xiv) out of ther
busness income, investments persond savings and other assets  to fulfill the obligations under the

open offer. No borrowings from Bank/ Financid Inditution are being made for the purpose The
funds to be utilized shal be domestic and not any foreign funds.

The maximum purchase condderation payable by Acquirers in case of full acceptance of offer i.e
599,740 fully equity shares of Rs 10-- at a price of Rs. 2.75- per equity share (the "Offer Price’)
payable in cash subject to the terms and conditions mentioned hereinafter.

The Acquirers have crested an Escrow Account in the form of a designated Escrow Account for the
gpecific purpose by deposting Rs. 1650 lakhs in the said account (being 100 % of the condderation
payable) with UTI Bank Ltd., Chembur Branch, Mumbai-400 071

The Manager to the Offer has been duly authorized by the Acquirers vide his letter dated gh
September 2005 to redize the vaue of escrow account in terms of the Regulation.

The above working is catified by the aove working is certified by K.V.Mohan Rao, (Membership
No: 26323) Patner, Vadreddi & Co, Chatered Accountants, having their office a Fla No: G1,
Kdinga Home, Plot No: 42, Nayakranti Nagar, Kgpra, ECIL (P.O), Hyderabad-500 062. (Telephone



No: 040-2713 7800) vide their catificate dated September 9, 2005, that sufficient resources are
available with the Acquirersto fulfill its obligetions under the Offer.

Manager to the Offer is satidfied that firm arrangement through verifigble means are in place and the
Acquirers have adequate financid resources to meet the obligation under the offer.

9. Other Termsof the Offer

The Letter of Offer together with the Form of Acceptance cum Acknowledgement shdl be mailed to
the shareholders of the Company (except to the Acquirers) whose names gopear on the Register of
Members of the Company and to the beneficid owners of the shares of the Company whose name
aopear on the beneficid records of the respective depository a the close of the business on 22™
September 2005 (* Specified Date’)

Ikon Vigons Privae Limted having ther office a 33, Sadi Heavens 83948, Amearpd,
Hyderabad-500 073 is acting as the Regidrar to the Offer (“Regigtrar”).

The companies shares are traded in physcd form and Shareholders holding ther shares in physica
form and who wish to tender their fully paid shares will be required to send the Form of Acoeptance
cum  Acknowledgement, Origind Share Cetificate(s) and Trander Deed(s) duly dgned, to the
Regidrar to the Offer a the address given above, ether by hand ddivery during normd busness
hours Monday to Friday 11.00 am. to 400 p.m. (exduding Saurday, Sunday and Bank Holidays) or
by Registered Post on or before the close of the offer i.e. 25" November 2005 in accordance with the
indructions specified in the Letter of Offer and the Form of Acceptance cum Acknowledgement in
an enveope subsribing the same with “Genera Indudries Limited — Offer For Acquistion Of
Shares’.

All owners of fully paidup equity shares, regisered or unregisiered and the beneficid owners of the
shares (except the Acquirers) who own the shares a any time prior to the closure of the offer are
eligible to participate in the offer. Unregistered owners shareholders who have not received Letter of
Offer can send ther gpplication in writing, on a plan paper daing the Name, Address Number of
Shares held, Number of Shares offered to, Didinctive Numbers, Folio No., together with documents
stated above 0 as to reach the Registrar to the Offer on or before 25" November 2005. In case of
unregsered owners, the same should be accompanied by a copy of the contract note issued by the
broker through whom they acquired ther shares No indemnity is required from the unregistered
owners.

In cae of non-recaipt of Letter Of Offer, digible person may send their acceptance to the Registrar
to the Offer on a plan paper dating the name, address, no. Shares hdd, didinctive no., falio no., no.
of shares offered, dong with documents as mentioned above, 0 as to reech to the Regigrar to the
Offer at the above address on or before the dlose of the Offer i.e. 25™ November 2005 .

In case on nonrecept of Letter of offer, the digible person may obtain the copy of the same from
the Regidrar to the Offer by providing suitéble documentary evidence to that effect. Such
shareholders may dso down load the Form of Acceptance Cum Acknowledgement from the webste
of SEBI i.e http:/http://mww.sebi.gov.in/ which will be mede avalable from the opening of the
Offer.

The Regigrar to the Offer will hold in trugt the shares, Form of Acceptance cum Acknowledgement,
if any, and the trander form(s) on behdf of the shareholders of the Target Company, who have
accepted the offer, until the cheques / drafts for the condderation and / or the unaccepted shared/
share certificates are dispatched/ returned.



Unacoepted Share  Cetificates, trander forms and other documents, if any, will be returned by
Regisered Post a the shareholders unregistered owners sole risk to the sole / first shareholder.
Shareholders whose shares ae hdd in demateridized form to the extent not accepted will be
intimated by pogt for the non-acceptance.

Shares, if any, tha are subject matter of litigation wherein the shareholder(s) may be precluded from
trandferring the shares during the pendency of the sad litigation are lidble to be rgected in case
directions orders regarding these shares are not received together with the shares tendered under the
offer. The Letter of Offer in some of these cases, wherever possible, would be forwarded to the
concerned gatutory authorities for further action at their end.

Shareholders who have sent their shares for demat need to ensure that the process of getting shares
demateridized is completed well in time o0 that the credit in the Escrow Account should be receved
on or before the date of closure of the Offer i.e 25" November 2005 dse the gpplication would be
rejected.

In case the shares tendered in the open offer are more than the shares agreed to be acquired by the
Acquirers, the Acquirers shdl accept dl vaid agpplication receved from the shareholdes on a
proportiond bads, in consultation with the Manager to the Offer, taking care to ensure that the basis
of acceptance is decided in afar and equitable manner and dose not result in non-marketable lots.

Acguirers is confident of completing dl the formdities petaning to the acquistion of the sad
shares, within 15 days from the date of closure of this Offer including payment of congderation to
the shareholders who have accepted the Offer and for the purpose open a Specid account as provided
under Regulation 29.

Provided that where the Acquirers is undble to make payment to the shareholders who have accepted
the offer before the sad period of 15 days due to non-recept of requiste Statutory approvd, if any,
the SEBI may, if satisfied that non-recapt of requistes dautory goprova was not due to any willful
default or neglect of the Acquirers or the falure of the Acquirers to diligently pursue the gpplication
for such goprovd, grant extenson of time for the purpose, subject to the Acquirers agreeing to pay
interest to the Shareholders for delay beyond 30 days as may be specified by the SEBI from time to
time

In accordance with Regulation 22(5)(A) of the Regulations shareholders who have tendered
requiste documents in terms of Public Announcement and Letter of Offer shdl have option to
withdraw acceptance tendered upto 3 working days prior to the offer closng date. The withdrawa
option can be exercised by submitting the form of withdrawa (separatdly enclosed with the Letter of
Offer) and the copy of acknowledgment received from the Regisrar to the Offer while tendering the
acceptance together with following details

In cae of physcd shae name, address, didinctive no. folio no., no. of shares tendered /
withdrawn

In case of demateridized shares. name, address, no. shares tendered / withdrawn, DP name,
DP ID, Beneficiay Account No., photo copy for ddivery ingruction in “Off Maket” mode
or counter foil of the ddivery indruction in “Off Maket” mode, duly acknowledged by the
DPin favour of the depository escrow account.

In case of nonrecapt of form of withdrawd, the withdrawd can be exercised by making an
goplication on the plain paper dong with the details mentioned above.



10.  Scheduleof Activities pertaining to the Offer:

ACTIVITY DAY & DATE
Specified Date (for the purpose of determining the names of Thursday, 22™ September
shareholders to whom the Letter of Offer would be sent) 2005
L ast date for Competitive Bid Monday, 10" October 2005
Date by which Letter of Offer to be posted to the shareholders. Monday, 31% October 2005
Date of Opening of the Offer Monday, 7" November 2005
Last date for revising the offer price/ Number of shares Monday 14" November 2005
Last date up to which shareholders may withdraw Monday, 215 November 2005
Date of Closure of the Offer Friday, 25" November 2005
Dae by which acceptance/ rgection would be communicated and | Thursday, 8" December 2005
the corresponding payment for the acquired shares and/ or the
unaccepted shares’ share certificates will be dispatched/ credited.

11. General Conditions

Shareholders who have accepted the offer by tendering the requidte documents, in terms of the
Public Announcement / Letter of Offer, can withdraw the same upto three working days prior to the
dae of the closure of the offer i.e Friday 25" November 2005 by filling the withdrava form
atached heewith. The withdrawvd form is dso avaldble in the SEBI webste
(http:/Avww.sebi.gov.inY)

The Acquirers can revise the price upwards upto 7 working days prior to the dete of dosure of the
offer i.e Friday 25" November 2005 and revison, if any, in the offer price would appear in The
Free Press Journd (English) — All Edtions Andhra Prabha (Telugu), All Editions and Hindi Milgp
(Hindi), in dl edition and same price would be pad to dl shareholders who tender their shares in the
offer.

Pursuant to Regulation 13 of the Reguldaions The Acquirers have gppointed Khandwada Securities
Limited as Manager to the Offer and the Manager to the offer issues this Public Announcement on
behdf of the Acquirers.

If there is competitive bids

() The public offer under dl the subsisting bids shal dose on the same date.

(i) As the offer price cannot be revised during 7 working days prior to the dosng dae of the
offerd bids, it would be therefore, be in the interet of shareholders to wait till the
commencement of that period to know the find offer price of each bid and tender acceptance
accordingly.

The Acquires and the Company ae not prohibited by SEBI from deding in securities in terms of
directionsissued under Section 11B of SEBI Act.

The Acquirers accepts full responghbility for the information contained in this Announcement and
ds for the obligaions of the Acquirers as laid down in SEBI Takeover Regulaions and subseguent
amendments made thereto.



For further detalls pleese refer to the Letter of Offer and the Form of Acceptance cum
Acknowledgement. This Public Announcement and the Letter of Offer together with Form of
Acceptance cum  Acknowledgement would dso  avalable on  SEBI's  webste a
http://mww.sebi.gov.in/ Eligible persons to the Offer may adso download a copy of the Letter of
Offer and Form of Acceptance cum Acknowledgement from the sad webste from the offer opening
Datei.e. 7" November 2005 and apply in the same.

Issued by: Registrar to the Offer
Manager To The Offer Ikon Visions Pvt.Ltd
Khandwala SecuritiesLimited 33 Sandli Heavens

Contact: Mr. Ajay Puri, 83948, Ameerpet

Head — Investment Banking Hyderabad-500 073

Vikas Building, Ground Hoor, Green Stret, Fort, Td: (040) 23744133

Murmbel 400 023 Fax: (040) 55829550

Tel.: (022) 22642300 Ermail: ikonvisions@yahoo.com
Fax: (022) 22615172

Emal: gaypuri @kdindiacom

(M.R.Naidu)

For and On behdf of the Acquirers
Date: 12" September 2005

Pace Mumbai

Mr. M. R. Naidu

Mrs. M. K. Rg



